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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL - ::····)"' 

JODHPUR BENCH : JODHPUR 

O:tte of order 13.04.1999 __ . 

M.A. No. 42/1999 

i n 

O.A~ No. 119£1998 

: ~-' .~- ·_ .... _ 

: .. ~ 

Union of India through the General · Manager, Northern Railway,. 

Baroda House, New Delhi. 

• •• Applicant (Respondent in OA} 

v e r s u s 

Shri A.S. Lokwani son of Shri Sheva Ram aged about 55~ yea~ r/o. 

Railway Bungalow No •. L-16, Near Railway Club, Jodhpur, at present 

employed on the post of Divisional Engineer (General) , Northern 

Railway, Jodhpur. 

• •• Respondent (Applicant in OA) 

Mr. R.K. Soni, Counsel for the applicant (respondent in OA). 

Mr. J.K. Kaushik, Counsel for respondent (applicant in OA). 

CORAM: 

Hon'ble Mr. A.K. Misra, Judicial Member. 

Hon'ble Mr. N.P. Nawani, Administrative Member. 

ORDER 

(Per Hon'ble Mr. A.K. Misra) 

We have heard the learned counsel for the parties and .. 
considered the prayer. , 

2. The learned counsel for the applicant (respondent in OA) 

·submits that in· spite of number of letters and reminders, the 

enquiry officer is not reporting the prog:t;"ess to the General 

manager, therefore, time is being sought so that either the 

report from the enquiry officer is received or if necessary, the 
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------ _..... ...... _.ou':j~.-~.c~e_,enquiry ~completed. on-the. 

other ham, the learned counsel ~or the respondent (appli~ant. in -
OA) stianits that originally the prayer_ of the·' applicant was_ for_ 

directing the respondents, _i.e. Railways, _and its officia~-s to' 

expedit~,!/~nd complete _the enquiry~ That prayer having be_en 
,..._-! ·.·-

accepted on merits, dir~ction- was issued hence no extension :can 

-._-.no\<? be 9l:anted. He had. also sutmitted that the- enquiry ha~.-~lso 
-

completed. .The defence witnesses have been recorded arid the-
.- - ' . - -:: ' - .. -

address to ·the erig~iry officer_ has been advanced but the further 

_progress __ is not ,-known to_ the applicant. Therefore, also: -no 

eXtension of time can be g~anted. 

., --

3. We have considered -the rival arguments. There is n6 dispute 

that the time" originally granted can ~ extended if for_ 'a;a)lin­

_genuine_ reasons the time fixed by the orders could not be adhered_ 

to. - In -the instant case, looking to-the corresporidences made ·by 

. Bhe General Manager to the enquiry officer, it appea:r;-s that 1 the 

-J{1qtiiry _ <:>fficer is not responding_ and probably,- this. is the 

rfason that the e~uiry has not ·been -completed within the time 

ptesc~ibed. · The department, however, is not in touch with ·the 

p1esenting officer to ~niter ~he. case. But when we consider the_ 

s\bmission of_ the respondent that the enquiry has completed 

ex'cept the final rej;x:>rt by the- enquiry officer,· the responden~ 
! . . . . . 

wo~d not~ prejudiced if the.time is extended for complying the 

order of ,the 'J;'r:ibunal passed in the _O.A. 

The applicants have prayed for ten months time which in the 

· drcumstan~es, ·we,.: consider most · unreasonable~ The time 

orig'inally granted came ~0 an end 

1999, and in any case on 2.3.99, i.e. 

of communication of _the order in the 

in-· ~he month o! February, 

ei~~t months from-the date' 

O.A. The application for 

extension of time was moved on_ 26.2.99 and almost l!z months ha'iie 
- -'j:_:_~:-_ passed. 

• I . 

5-. Looking -to the facts, we feel that the ends of justice would . 

be met if the time is extended by 5 , m:::mths. from the date ·of 

-institution of' this M.A. - The extended period, therefore,; shall· 
' -· . ~ . 

come to an end on 2.8.99. -Needless to say that the applicant., 
' ~ ·- ~~-

shall make every p:~ssible ·efforts to comply the original·· order 

within this_ extended period of ti_me. 

- 6-. · M~A. stands disposed of accordingly. 
~...J .... _. _ _J__ ____ ---~--. o·: ---·----·-·:·-.-·• ---- ~--··--··:fc· ·· ~----·---
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(A.K.MISRA) ·_· ·j·- -· I 

Judl.Member - - . ·· J 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,JODHPUR BENCH,JODHPUR. 

* * * ~ 
Date of Decision: 24.6.98 

OA 119/98 

A.S.Lokwani, 

Divisional Engineer (General), 

Northern Railway, 

Jodhpur. 

Versus 

Union of India through General Manager, 

Northern Railway, 

Baroda House, 

New Delhi. 

CORAM: 

HON'BLE MR.JUSTICE K.M.AGARWAL,CHAIRMAN 

HON'BLE MR.GOPAL SINGH, ADMINISTRATIVE MEMBER 

For the Applicant 

For the Respondent 

0 R DE R 

Mr.J.K.Kaushik 

Mr.R.K.Soni 

PER HON'BLE MR.JUSTICE K.M.AGARWAL, CHAIRMAN 

• •• Applicant 

• • • Respondent 

learned courysel for the official respondent wanted time to file 

counter. Prayer for time is refused in view of the nature of the relief sought 

in ·the application. 
' . ' 

"";:·2. The OA is finally disposed of after hearing the learned counsel for the 

parties. By this application under Section 19 of the Administrative Tribunals 

Act, 1985, the applicant wants a direction to the respondent to conclude and 

finalise the disciplinary cases instituted against him vide charge-sheets dated 

5.8.94 and 2.4.96, at Annexures A-1 and A-2 respectively. 

3. It does not appear necessary to detail the facts. Suffice it to say that 

while working as Divisional .Engineer at Jodhpur in the Northern Railway, the 

applicant was first charge-sheeted in 1994. Subsequently, again he was charge­

sheeted in 1996. In so far as the charge-sheet dated 5.8.94 is concerned, we 

are of the view that by now the respondent was expected to have passed the final 

order in the case but has not passed any final order. We, therefore, think that 

in so far as the charge-sheet of 1994 is cqncerned, the matter will be disposed 

of by directing the respondent to conclude the disciplinary proceedings and pass 

appropriate orders in those proceedings within a period of four months from the Y dat~ of receipt of a copy of this order. 
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4. In so far as the charge-sheet dated 2.4.96 is concerned, we are of the 

view that the applicant's grievance in that regard can also be set at rest by 

directing the respondent to dispose of the disciplinary proceedings pursuant to 

the misconduct alleged in the charge-sheet dated 2.4.96 within a period of eight 

months from the date of receipt of a copy of this order. 

5. We make it clear that the respondent shall take precaution to dispose of 
'' 

.the two disciplinary proceedings within the time specified, otherwise we. may 

.. take a serious view of the matter in case it is found that final orders pursuant 
- - _ _:....;:;.·--· 

·.V' to the aforesaid disciplinary proceedings have not been passed within the time 

~~~ specified. 

6. As requested by the learned counsel for the respondent, we,observe that it 

is understood that if necessary, the applicant shall give full cooperation to 

the department in concluding the disciplinary proceedings pending against him. 

7. This OA is accordingly disposed of. No costs. 

' .. , :-
.. 

VK -· 

- . 
(K.M.AGARWAL) 

CHAIRMAN 

( ~11 . 
Lc}-~'¥-
(GOPAL SINGH) 

ADM.MEMBER 
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